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Shri A R Ramanathan, counsel for the applicant present. The application is for
ordering to convene, conduct and hold: . .= AGM for the reasons stated in the
application. We are satisfied that there is sufficient cause for making the order
in terms of Sec.97 of the Companies Act, 2013. Therefore we are inclined to
admit the petitioﬁ for hearing and issue ndtice to R1 company. The Registry is
directed to send notice to R1 company through its Secretary at the address
provided in the petition. The counsel for petitioner is also directed to issue
private notice to the R1 company by way of speed post and file proof of sending
and effecting service of notice by way of an affidavit by the next date of

hearing. Put up on 25.04.2017 at 10.30 A.M.

(Ch. Md. Sharief Tari (K.Anantha Padmanabha Swamy)
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